| TEM NO 45 COURT NO. 11 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petitions for Special Leave to Appeal (C) Nos. 27045-27046/ 2014
(Arising out of inpugned final judgment and order dated

07/ 08/ 2013 in SB No. 2558/1991 and 16/07/2014 in CN No.
1367/ 2014 passed by the High Court O Judicature at

Al | ahabad)

U P. PONER CORP. LTD ETC ETC Petitioner(s)
VERSUS

RAKESH KUMAR AND ORS ETC ETC Respondent ( s)

(Wth interimrelief and office report)

Date : 16/08/ 2016 These petitions were called on
for hearing today.
CORAM :
HON BLE MR JUSTI CE S. A. BOBDE
HON BLE MR JUSTI CE ASHCK BHUSHAN

For Petitioner(s) M. Pradeep M sra, AOR
M. Suraj Singh, Adv.

For Respondent (s) M. E C Agrawal a, ACR
M. Di vayanshu Sahay, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

In view of letter circul ated on behal f of
respondent No. 1, two weeks’ tine is granted to
respondent No. 1 to file additional counter
affidavit.

Li st thereafter.

[ Charanjeet Kaur ] [ I'ndu Pokhriyal ]
A R -cumP. S Court Master
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